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Shei S':Sm Tiwari,' Counsel for the applicant

Shri Jog Singh, Counsel for the respondents

As per paragraph 8 regarding the relief

sought for by the applicant, precise1y^two issues were \

invoivedj firstly, regarding the fina1isat ion of the

racruitment rules and circulating the same and secondly,

regii.rding seniority list to be circulated, within a.

specific time.

The learned counsel for the applicant does ' ' '

not press the second issue regarding circulation of the

seaioriity list, as the same has sines been ciroulated. on

2©th June, 1991, and so the applicant is well aware of

his i'oaltion in the seniority list. As regards the first
I

Bspect is concerned, the learned counsel for the - i
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j-i'i-i-aiM- pointed out that inspite of lapse of well over

I

seven y^ars or so, the respondents have not been able to

the recruitment rules, inspite of assurance to
' I

exp^fd i t-^ the same. The plea of the learned counsel for

'.he respondents, on the other hand, is that several

3ganciss, including the UPSC, are involved in

rules and naturally,

^1d »j. ca.h had been taken. He however added that the

rsoruitKent ruJss have since been drafted and sent to the

J.-'LC and the same are likely to^be finalised very soon.
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f • .ii. 1iii.b!: ion of the recruitment rules and naturally,
thei-efoie, tisie as state^d by the learned counsel for the
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Considering the position, as put forth by

thfe." counsel foi? the respondents, we direct the

respcadants to finalise the r ecrui tsient rules within a.

i-ier:.oa of six laonths from today. Protaot ions > if any, in

the meant 1IP,e, will be subject to the recruitment rules,

s V<:i Vi Lu,a ' I y finalised.

The OA is disposed of v>fith the above

directions v-fith no orders as to cost;
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